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%{.;‘,{ UTTAR PRADESH POLLUTION CONTROL BOARD, AZAMGARH

‘The Registrar General,
Hon’ble, National Green Tribunal,
Principal Bench,
Faridkot House, Copernicus Marg,
New Delhi- 110001 .

Sub: Action Taken Report On Behalf Of Uttar Pradesh Pollution Control Board In
Pursuance To The Order Dated 19.03.2024 Passed By The Hon’ble National Green
Tribunal, New Delhi In Original Application No. 370 Of 2021, Manoj Kumar Ray Vs
State Of Uttar Pradesh.

Sir,

Kindly refer to the subject mentioned above. In compliance of the order dated
19.03.2024 in Original Application No. 370 of 2021 in the matter of Manoj Kumar Ray
versus State Of Uttar Pradesh, The Acton Taken Report on the behalf of Uttar Pradesh
Pollution Control Board is enclosed herewith for your kind perusal and further necessary
action.

Enclosure: As above

Regional Officer

Copy to: For information and further necessary action.
_Shri Pradeep Misra Advocate, Supreme Court, B-235,Sector-XIX, Noida, District-GB

Nagar, 201301. /

Regional Officer

a4y wrten 'Gru"\'mg‘\' % WS, ATTEIG — 276128, www,uppch.com. E-mail-roazamgarh@uppcb.in Ph. No.- 05462-247517
AT AL @ 128 gy @, Rl AR, FEAG-226010 # QUATNI-2720828, 2720681, 2720691, 2720831
v : 05222720764 # ¥ : info@uppeb.in # daWET : www.uppcb.in
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BEFORE
THE HON’'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO-370 OF 2021

IN THE MATTER OF:

Manoj Kumar Rai Applicant
Versus

State of Uttar Pradesh Respondent

ACTION TAKEN REPORT ON BEHALF OF UTTAR
PRADESH POLLUTION CONTROL BOARD IN PURSUANCE
TO THE ORDER DATED 19.03.2024 PASSED BY THE
HON’BLE_NATIONAL GREEN TRIBUNAL, NEW DELHI IN
ORIGINAL APPLICATION NO. 370 OF 2021, MANOJ
KUMAR RAY VERSUS STATE OF UTTAR PRADESH.

1. That vide its order dated 19.03.2024 this Hon’ble National
Green Tribunal, New Delhi has passed the following
direction:-

el 13. We also direct UPPCB to take action
against violators for committing offence under Section
43 read with Sections 24 and 47 of Water Act, 1974 and
under Sections 15 and 16 of Environment (Protection)
Act, 1986 and submit compliance report. UPPCB shall

also take appropriate action by computing

4
Page 1 of 5 \V




447

environmental compensation payable by violators for
past violations and shall continue to levy such
compensation for future violations till compliance is
shown by respondents. 14. Action taken report by
UPPCB shall also be submitted at least one week
before next date of hearing........."
2. Key Issue- Discharge of Sewage and Solid Waste into
Katahal Drain connected to River Ganga in District Balia,

Uttar Pradesh.

3. That Action Taken Report in compliance of order dt.
19.03.2024 is as follows :-

A.That the Uttar Pradesh Pollution Control Board vide
letter dated 13.04.2024 has issued a show cause notice
for imposition of Environmental Compensation of Rs.
5.0 Lacs per drain per month in compliance of the
Hon’ble Tribunal Order dated 21.05.2020 in OA No 593
of 2017 Paryavaran Suraksha Samiti & Anr versus
Union of India & Ors with Mahesh Chandra Sexena
versus South Delhi Municipal Corporation & Ors against
the Authority concerned i.e. Executive Officer, Nagar
Palika Parishad, Ballia for not setting up adequate
sewage treatment plant for treatment sewage which is
being discharge in River Ganga through Katahal Drain

§
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at District- Ballia. The copy of the letter dated
13.04.2024 is being attached herewith as Annexure

No-1 to this report.

B.That further the officials of the Regional Office, Uttar
Pradesh Pollution Control Board, Azamgarh has
inspected the Katahal Drain on 22.04.2024, 23.04.2024
and 02.05.2024. The copy of the inspection report
dated 08.05.2024 along with photographs and analysis
reports is collectively being attached herewith as

Annexure No-2 to this report.

C.That further in pursuance to the observation of above
mention inspection report dated 08.05.2024, Uttar
Pradesh Pollution Control Board vide letter dated
10.05.2024 has imposed Environmental Compensation
of Rs. 2.30 Cr against the Authority concerned i.e.
Executive Officer, Nagar Palika Parishad, Ballia for not
setting up adequate sewage treatment plant for
treatment of sewage which is being discharge in River
Ganga through Katahal Drain at District- Ballia. The
copy of the letter dated 10.05.2024 is being attached

herewith as Annexure No-3 to this report. K
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D. That further the Uttar Pradesh Pollution Control Board
has filed prosecution before the Special Judicial
Magistrate, 1%

on dated 15.05.2024 under section- 43 of The Water

(Prevention and Control of Pollution) Act, 1974 against

Class (Air and Water Pollution), Lucknow

the Nagar Palika Parishad, Ballia and Executive Officer,
Nagar Palika Parishad, Ballia for not setting up sewage
treatment plant (STP) for treatment of sewage which is
being discharge in River Ganga through Katahal Drain
at District- Ballia.

E. That the officials of the Regional Office, Uttar Pradesh
Pollution Control Board, Azamgarh has inspected the
Municipal Solid Waste Center at Ballia and the site of
the Legacy Waste near Katahal Drain on 07.05.2024.
The copy of the inspection report dated 14.05.2024
along with photographs is collectively being attached

herewith as Annexure No-4 to this report.

F. That it is pertinent to mention here that the section 15 to
17 of the Environment (Protection) Act, 1986 are
amended through the Jan Vishwas (Amendment Of
Provisions) Act, 2023 vide notification dated 11.08.2023
by Ministry of Law and Justice, in force from 01.04.2024
in pursuance to the Gazette dated 18.10.2023 issued

s
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by Ministry of Environment, Forest and Climate
Change. The copy of the relevant pages of the Jan
Vishwas (Amendment Of Provisions) Act, 2023 is being

attached herewith as Annexure No-5 to this report

The above action taken report on behalf of the Uttar
Pradesh Pollution Control Board is placed before the Hon’ble
National Green Tribunal for kind perusal and consideration
please. N< -

(63
%@')/H
(Ajeet ar Suman)
Regional Officer

UP Pollution Control Board
Azamgarh
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%T‘:: UTTAR PRADESH POLLUTION CONTROL BOARY RS,
W W HOAUSS/ 6/, e/ feien— 12 lou|2024
W ¥ i
mam - Annexure No-1
STae—afer |

5 & srgfeaa el & & 3% yguw @ Wew ¥ A s wRa sfiiewe, w8 Reeh §
A 3M0T0 o593 /2017 TATaRYT YR WY T o1 T YR i 30T T oG § qiRa o
AT 20.12.2028 BT AT A AT | Ta RS SRW ReAF 20.12.2023 B T 379 Frerar -

AT, We aiso direct UPPCB to take steps in respect to all local bodies in the State of UP which are
discharging untreated sewage or treated water in rivers by taking samples and verify whether effective treatment is
being carried out at STPs already instatled and same are meeting parameters prescribed under Water Act and rules
framed thereunder. A cumulative report in this regard shall be filed by Member Secretary, UPPCB within three
months by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the
form of Image PDF........... -4

T & WMo AT g W el B ergaer # Prefuiea $ @ daw # & wwfem,
S0 Yo WY AV S, MG B AT 43 /7T /2024—25 [RAB 12042024 B AT A SR
Rl T O B SR TR Uit aRve, aferr § Wi i Wi $9 @ ange W wm Al A
FreaiRa &1 <1 8, Rrvas aRvrasy w1 ) @1 it B w=ifia &1
TH | =4 BT W

1 Kathar Nala at the around of Ballia city

g & aem woa“toéo, g facell BT 3MOTO Wo—593 /2017 UATAROT [&m WA T =g Ui
i a 3ie 3vear @ o A WIRG onew Reid 21.052020 & e&a Fiw Freae &

8...... Before proceeding further, we may also note further order of this Tribunal dated 06.12.2019 in O.A. No. 673/2018
directing as follows:

“XI1l. Directions:

47. We now sum up our directions as follows:

i. 100% treatment of sewage may be ensured as directed by this Tribunal vide order dated 28.08.2019 in O.A. No.
593/2017 by 31.03.2020 atleast to the extent uof in-situ remediation and before the said date, commencement of setting up of STPs
and the work of connecting all the drains and other sources of generation of sewage to the STPs must be ensured, If this is not
done, the local bodies and the concerned departinents of the States/UTs will be liable to pay compensation as already directed
vide order dated 22.08.2019 in the case of river Ganga i.e. Rs. 5 lakhs per month per drain, for default in in-situ remediation and
Rs. 5 lakhs per STP for default in commencement of setting up of the STP.

ii. Timeline for compleiing all steps of action plans including completion of setting up STPs and their commissioning till
31.03.2021 in terms of order dated 08.04.2019 in the present case will remain as already directed. In default, compensation will
be liable to be paid at the scale laid down in the order of this Tribunal dated 22.08.2019 in the case of river Ganga i.e. Rs. 10

lakhs per month per STP......."

5 5 SRIeT @ Gay ¥ a9 Afer, smemie g1 UT e fRAiE 12042024 B WRmE A
TR Uit aRee, aferr @ Reg RAi$-01.072020 | ¥ @1 wHodiofo & Arw | YlEaor 81
% SR aftfa 39 o 5 erete ey Uil e € 37 W 5.0 Wg uiowE Wy §9 A W A
yiReig el atRfa A w9 ¥g FRu gaml Aifew o R = @ Wi @ ™ 5

N F0Y030

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppcb.in - Web Site: www.uppcb.in
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3 SR B gfeTTd Sovo Wi T g W TS R[ET B AR WA e R
o & R o WRey B RA F T WMRY Bl WO qEwy] WEH B 8 WeH et @
TR W GRYE, SEr g SRR SRER @ R sy g iRt
5y oI g FIFER BRE Famel Fifed @y faar o &
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° Annexure No-2 ¢

A0 THoSNod0, 75 fieeh # AR Mogo Ho—370 /2021 FHIGT AR T §91/ W 30w Jodo # wRka
IRY AP 19.03.2024 B IGUIAH § TFUG—afor AT Red Hega el @ w3 FHrlveror sear—

A & 99 §0—Ud 10263 /H1—6 /HI0—650 /AT0T0 H0—370 /2021 /2024 T1Ih 02.05.2024 I
e TET B BT BT By, S 7O USE ZRT fdewor, 7€ e #H AT 3Novo Fo—370 /2021 HANT
HAR Y M T I Jodlo H UIRa IMQy e 19.03.2024 & AU & R H 8| A0 JyHRor
TR S99 1070 ¥ UIRA e faid 19.03.2024 & GE1d 3% fmaad &—
o 11. We also enquired from learned Counsel for Uttar Pradesh Pollution Control Board (hereinafter referred to as
“UPPCB”) as to why action has not been taken by UPPCB against violators for committing noncompliance of mandate of
Section 24 of Water (Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as “Water Act, 1974”) by
discharging untreated effluent in river Ganga and also by not handling, management and treatment of solid waste in
prescribed manner in accordance with Solid Waste Management Rules, 2016, to which he said that action would be
taken but could not explain as to why no action has been taken so far, though respondent authorities are continuously
violating law committing offence and still statutory regulator is inactive and silent and has not taken any action. This
inaction on the part of statutory regulators cannot be appreciated and must be condemned........
......... 13. We also direct UPPCB to take action against violators for committing offence under Section 43 read with
Sections 24 and 47 of Water Act, 1974 and under Sections 15 and 16 of Environment (Protectionj Act, 1388 and subinit
compliance report. UPPCB shall also take appropriate action by computing environmental compensation payable by

violators for past violations and shall continue to Ievy such compensation for future violations till compliance is shown
by respondents.......... 2

SIRIFEIIAR A0 SO gIRT TIRG SMew f&A1® 19.03.2024 & St # Siue—aferar Rerq wewe
el BT FRIETOr 16 22.04.2024 T 23.04.2024 BT #71 ARG FAR, ATHAT AP RT Td 02.05.2024
aiogE0 RIgEe), Wers dsiie ARG g7 5 FRel FER GEHE I, TR T uRye, afwr @
|y o T | Freror s fasgaR e 8-

1. PeEA ATl TIUG—dfordT H HEER HIe YR I 441 § e & |
2. TR UfersT uReg, afemr gRT Suael wRiEr T §odT & IER Sue—aiedl § T 16.12

THOYA0LI0 WIS SdTE S+ BT 2 |
3. BeEd el ¥ WA SHAE TR & B 6 Aol b AegH | R B 8, G ek T qay ¥

RESURC RS
4. TREY & T Hegd A9 & W TG # FRAIRa B ¥ qd e B Silell off il urdl T qr el

ERT T T8 # AR 8 @ S, T A & 30 EH U4 SIS WA I hewd Aot B

faeryor e fovaa B
fISqR =1e T A (3" M) IS 22.04.2024

pH D.O. B.O.D. | C.OD. | Chloride | Hardness | Conductivity TDS | Total Coliform | Fecal Coliform
(mg/L) | (mg/L) | (mg/L) | (asCl) (as Cacos) | (pmhos/cm) (MPN/100mL) (MPN/100mL)
8.08 7.8 3.2 12.0 49.48 160 440 268 5800 3100

AEIIR =T T 47 (STSH ¥oM) ol 22.04.2024

pH D.O. B.O.D. | C.OD. | Chloride | Hardness Conductivity TDS | Total Coliform | Fecal Coliform

(mg/L) | (mg/L) | (mg/L) | (asCl) (as Caco;) | (pmhos/cm) (MPN/100mL) (MPN/100mL)
795 [76 35 13.8 52.48 168 446 727 | 7000 4900
Hegd el feid 23.04.2024 B RuiE Faq 23—
Parameter Unit Results Detection Range
Colour, APHA 24th Ed. 2120B: 2023 Hazen 30 5-10000 Hazen
Suspended Solids , APHA 24th Ed. 2540 D Total mg/l 128 . 5.0 -10000 mg/1
Suspended Solids dried at 103-105 °C 2023 :
Total Coliform, APHA 9221 24th Ed. : 2023 MPN/100 ml 2500000 <1.8 Mztli)/igo ml &
Fecal Coliform, APHA 9221 24th Ed. : 2023 MPN/100 ml 1300000 <1.8 Ml:ll)\i)/\llgo ml &
BOD, APHA 24th Ed. 3 day 27 °C IS 3025 ( Part mg/l 46 1.0 -1000 mg/1
44): 1993 Bio 2023

(e
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COD, APHA 24th Ed. 5220 B Open Reflux mg/l 198 4.0 -1000 mg/1
Method 2023

D.O. , APHA 24th Ed. 4500-OB Iodometric mg/l 1.7 0.2-14.0 mg/1
Method 2023

5. W0 WY BRT Afrdeor, 75 fieell # ARAG 3M0T0 H0—593 /2017 UATARYT ReM AT T Y g
e Sife sfUsar 7 s/ § uRT mew fRd 20122028 & HW H BHegd Al B ARGH @ T
TE A Aae SoEE AR 5 9M ud Eae SoaE @ gigewer g g e gigex
IR WG 7 5 I & Horasy 9 gearead & o Ho— Td 0945 /-6 /%0 876 /24
fed 13.04.2024 & #AeF¥ ¥ IaRel TR uiferedr uRye, sferar @ favg e 01.07.2020 &
A & YEPRO BF TF B0 50 G UiwE Uiy 39 & R W yAfaRoNg afogfd tRifia e
S B SR Farel Aifew frfa fdar mar 81 R 03.04.2024 F ffa BROT qaRy S| @
e § TR uferdr uRue, aferr gRT M U= Ho—137 /Howioo dferar faeiis 30.04.2024 B
AegH W Ufa fBar 9 39 srtad # (A6 06.05.2024 B UG §3 B, O ol ¥ | W SaR @
FIER aferar § Rerd dced Al @ ARG | T A4 # Aae Soae feaiRa 53 o g
Hao SaTE Yfgdeor @97 (THoiodio) wnfia =& 2|

6. faid 02.05.2024 BT Bege el & FRIET & T ford T BreRmT 7 8-

7. TEC—aRraT RYq Fesd Tl ® WEAW ¥ WAwl SO W A4l § R [pY o 3g AT
IR, TR wfaer uRye, aferm Screrll ®, R 9m st g9N $AR, HlNsd S0-7985423553,
TA—TR TTfereT URYE, afer, ei—aidard], Texie—Hay, STae—aferdl & | : ;

SRIE aifg gef ¥ W & 5 Sue—afer Red degd A @ AW ¥ Waw SoEre W a9 7

PreanRer fbar o7 w7 ¥, R Bereaey T A BT o6l O W A JE g Wi | |

by,

m¥
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3T FHeEd ATl B HARIH | T A H Ao Sorars e 6 o vd Waw S @ gigaser
TG g WS YlEHRor aRer wfid 9 6 oM & ®Horasy 9IS e & UF A6 13.04.2024 &
AH ¥ IRER TR uiferst uRyg, afemr @ favg e 01.07.2020 ¥ WIS & YIEHROT 8H 6 B0
5.0 g Ufcrds ufd §9 @ ) W gataReiy afogfil aftRifug 5 o 2g fefa sror gawrh Aitw femie
13.04.2024 FY gfte 5T T Y TGF BT A 2|

SURIG AT IS ATATHA UG AIead: HRIATET v e Ifa
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o, oot REGIONAL LABORATORY AZAMGARH
:“.M" i UTTAR PRADESH POLLUTION CONTROL BOARD
9"%“:!@ 159, Raodpur Colony,Azamgarh

Cerdficate o TC-2101%

Ref no-25966440/Azamgarh/2024 Date:02/05/2024
1- Sample Location: KATAHAL NALA AT MHAVEER GHAT BALLIA

2- District: Ballia

3- Address: Mahaveer Ghat, Kathal Nala

4- Sample Source: Drain

5- Type of sample : Surface Water

6~ Sample Collected By : Akhilesh Gond. MA

7- Odour : None

8- Quantity and Packing : 02 Liter Plastic Jerican &01 DO Botel& 01 MPN Bottel
9- Date of Sample Collection : 23/04/2024

10- Analyis Indented by : RO Azamgarh

11- Date of sample receipt in Lab : 23/04/2024

Parameter Unit Results Detection Range
Colour, APHA 24th Ed. 2120B: 2023 Hazen 30 5-10000 Hazen
Suspended Solids , APHA 24th Ed. 2540 D Total mg/l 128 5.0 -10000 mg/l
Suspended Solids dried at 103-105 °C 2023
Total Coliform. APHA 9221 24th Ed. : 2023 MPN/100 ml 2500000 <1.8 MPN/100 ml &
above
Fecal Coliform, APHA 9221 24th Ed. : 2023 MPN/100 ml 1300000 : <1.8 MPN/100 ml &
above
BOD, APHA 24th Ed. 3 day 27 °C IS 3025 ( Part mg/l 46 1.0 -1000 mg/l
44): 1993 Bio 2023
COD. APHA 24th Ed. 5220 B Open Reflux mg/l 198 © 4.0-1000 mg/l
Method 2023
D.O. . APHA 24th Ed. 4500-OB lodometric mg/l 1.7 0.2-14.0 mg/l
Method 2023

*Non-NABL Parameters.

Note : | The eosults i the Tost Repont relote only to the tems tested: 2. The report shail not be reproduced-except in full, without the writien permission of laboratory. 30 The test report pertmns to the sample as

feeeived in Lab

Remark:* - NA

Analysed by
[Kankshi Sahu(JRF), Sangeeta
Murty(JRF), Shivam Tripathi(JRF)]

Authorized by
CHANDRA Pt SURESH gy s

PRAKASH VERMA Dale. 202405.02 124333 CHANDRA i Sosrg R

bt SHUKLA .
Chandra Prakash Verma (SA) Regional Officer

1of Page 2
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UTTAR PRADESH POLLUTION CONTROL | @AET D

faw: T Ired B8Rd S, Hs‘ﬁ?eﬁﬁa‘lﬁﬁeﬁoqoﬁo 593 /2017 UATERYT [T AMRY g
quﬁmmsﬁ@mamﬁmﬁamﬁwzmszom%mﬁwq@rﬁ

qRYE, afeR ® &ETra sresied sFews Arel I I el § FRAIRG 8 X8 orul EIE]

IIATE B AGHRYT o TR Bae PRI AT AN 7 5 o B IR Seaardh

T TR _UIferdT URkvg, aﬁm%ﬁwﬁﬂmom?zozoﬁ@ﬁﬁa%qﬁiﬁwgﬁwwrﬁso

garell Aifes f3ATd 13.04.2024 &) iR {5 S & awrer # |
ERICE)

FIAT SWRIEK 9P 5T IS & U P—Ta.09452 /3006 / 3A10—876 /24 {ATH 13.04.2024 1
e TBY R F B B, e Aegd 9 AFA I B8R sifdewer, 98 fReel # Aifvra atiovo
W0—593 /2017 TATERYT el AART g 79 18 g-1g 311 gear g o9 # q1ikd e e 21.05.
2020 B IAUTAT H TR Uifeldl gR¥e, afery & eFraia Aeeled Fcs Al | T qEr H
foreRa &1 %2 ofeNfea S Svars & YrEdRo Bq Tgfad Aol YfEHRu gaven wfig = fey
O @ gfeTd SaRerl ¥l TR uiicier gRkye, i & g fRFie 01.07.2020 I WO @
YfEHRO BH TP ®UY 50 o GiHE Ui $9 @ &R W ggiereiy erfagfd siRifta 5y Wi @
Tl 7 fQATE 13.04.2024 BT HROT qael Afesd Ffa fear mar o |

ST BRI AR AfCH Q1B 13.04.2024 & AR H AU R UF fSAId 30042024 & Arezd
A ax Ifde e mar 2, Rrad sfeafaa &

“ . TIUY T G GoAIGIT P GICY (TEITT W [Herd dien gi8d orer) v 4 qiev (1dee
787 d 3~ 'Y P & [AwerT aren T wer) ey wav @ [l @vd & st gor aEr
16.12 VYIS & forad e e @ ford [0 @ve wer [A9E, S gRe, dlerdr TN EIRT a
2008 & 20 THYTS! &HAT & Wiavw ¥q ¢Syl [FEfr @1 gvanad e, @ st @l siqef 8

MY ERT SWIFIIIR dfoid d28 | W g fb TR urforst gRye, 9feran & aar=iid amesifed
IS Hegd Al B HERGH W M el H ARAiRa € W@ e ARy IqArE & YigdRe g
T RS YlGHRUT AT AT €T g © | T YD 4N e 30.04.2024 @& AeFH F U
TR defeid Ud Ao ¢ |

0 LY BRI e, 9 fawen ® TIRTA 3fov0 W0-370 /2021 AANT HAR I IHM T
aifs godio | uTRel e a1 19.03.2024 & YR I fFFad &—

¥ e e 11. We also enquired from learned Counsel for Uttar Pradesh Pollution Control Board (hereinafter referred to as
“UPPCB?”) as to why action lias not been taken by UPPCB against violators for committing noncompliance of mandate of
Section 24 of Water (Prevention and Control of Pollution) Act, 1974 (hereinafter referred (o as “Water Act, 1974”) by
discharging untreated effluent in river Ganga and also by not handling, management and treatment of solid waste in
prescribed manner in accordance with Solid Waste Management Rules, 2016, to which le said that action would be taken
but could not explain as to why no action las been taken so far, though respondent authorities are continuously violating
law commiitting offence and still statutory regulator is inactive and silent and lias not taken any action. This inaction on the
part of statutory regulators cannot be appreciated and must be condemned...

......... 13. We also direct UPPCB to take action against violators for committing offence under Section 43 read with
Sections 24 and 47 of Water Act, 1974 and under Sections 15 and 16 of Environment (Protection) Act, 1986 and submit
compliance report. UPPCB shall also take appropriate action by computing environmental compensation payable by
violators for past violations and shall continue to levy such compensation for future violations till compliance is shown by

respondents.......... ” L

(

T.C/12V, Vibhuti Khand Gomtl Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppceb.in - Web Site: www.uppeb.com
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SORIGATIAR A0 JIAHROT gRT UIRT e A% 19.03.2024 & U Td U ERT UKQ
I] feAidp 30.04.2024 & UR¥ed # 5T 918 @ AT ATBRI, FMOTHITG §RT UF Q1P 08.05.2024 B
qegd ¥ SR AIRAT Al AT Pl I PRRN T | IR ARATJAR  Sue—aferar Rerd
Hegel Arel P FRKIETT 99 918 @ &R Braferd, SNSTHTE T faAid 22.04.2024 TAT 23.04.2024 I
S TREelR HAR, AIHAY FBFDG T Ud 02.05.2024 DI A0TA0 RAEID!, FEAH IS D AfBTY
gRI 31 ARSI HAR HETD AfGd], TR uiferer qRue, dferar @ Arer fvar | e sRarar
STHUE—gferdl H T 16.12 TAOTAO0SI0 HTdG] SIIATE SI-d BT & TAT Phegd Al H Aol Iars
TR & B 6 Al b ARgA | ARaiRa gar 8, S o T Al # fAxaRd g ' ke &
AT HCEA ATl @ T Al A ARG B W qd @ @ el S Uy WY 9o Aol g1 I A
# IR 81 R8¢ IIAIE, Begd A & AU HF T4 TS W RId 1 78 | Ustyd S FA1
@1 fIeeryoT IRAT & AR THAI H q& yATad! ol A1 fad

fasTagR |1e W A<y (319 M) feid 22.04.2024

pH D.O. B.0.D. | C.O0.D. | Chloride | Hardness | Conductivity TDS | Total  Coliform | Fecal Coliform
(mg/L) | (mg/L) (mg/L) | (asCl) (as Caco;) | (umhos/cm) (MPN/100mL) (MPN/100ml.)

8.08 7.8 3.2 12.0 49.48 160 440 268 5800 3100

HEAR ©1C T T (S8 M) f&1d 22.04.2024

pH D.O. B.O.D. | C.O.D. | Chloride | Hardness | Conductivity TDS | Total Coliform | Fecal Coliform
(mg/L) | (mg/L) (mg/L) | (asCl) (as Caco;) | (umhos/cm) (MPN/100mL) (MPN/100mL)

7.95 7.6 315 13.8 52.48 168 446 272 7000 4900

Heedl ATl N AR 23.04.2024 BT UHEHAT T @1 ALY JTEATAR &I AR Bl HIA
frerag -

Parameter Unit Results
Colour Hazen 30
Suspended Solids mg/L 128

Total Coliform MPN/100 mL 2500000

Fecal Coliform MPN/100 mL 1300000
Bio-Chemical Oxygen Demand mg/L 46
Chemical Oxygen Demand mg/L 198
Dissolved Oxygen mg/L 1.7

SURIGT afoid 9l | W & 6 TR uifee aRkye, afern gRT dicgd T & A 3 A
Soarg 37 el Sgfed gfeasor ey w9 # feaRa far o a1 R, e werasy 1 7
@Y STel IOl R AT g9TE 9o WHIfad © |

S D ST A I gRa 37frepvor, 78 faeell ¥ IR ofiovo Ho—593 /2017 gafaxor
el AMT g = g9 gEE A% sfsar 9 o # uiRa Ay fedie 21.05.2020 & IrUTH A
TR uifereT uRve, aferr @ e EsIfed et ATel W T A4l #H fARRa 8w s
ATS STArE & YrEgPRol v T Arde Ylgoror @awer 1fud 7 B 9M & giera Saxerd
g TR uifeleT yRue, afor] & g e 01.07.2020 A A & YT 89 06 ¥ 50 @G
ufATe iy $9 @ <X | A eI, 2020 M ATE 3, 2024 Th ol SeddABNI 46 A€ ¥ WO 05
ARG yfeHTe Uiy $9 @ e A ioford watarviiy afdyfd wo 230 #RIe ERITT 5 S &1 |wfay
&1 T B | o

'
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6
31T SURTERT dfofT el Ud I dre & & JMfEBRI, TS B ARG DI eTd wad g
TR uiferer oRee, aferar & v W0 230 IS (WO 3T FRIS A ARI ATH) gATaReiE erfogfid

SFERINYT Hed Y RO aarell Afed A1 13.04.2024 BT Fed AWPR) @ STARAIRI 1= Trdl &
aefe fRa s s 8-

1. TR ufersT uRve, afe & fOvg IcaodaN 46 ATE T ©0 05 o URHE Ufd $9 & =
¥ anfera uafarefig &gt wo 230 wxIe @1 yafaRuig &g R @ Sl 8 S
qataRoig afigfd geRmiR faeraaq 15 feaw # Sowo Ugwur FRiFor 9 & e d@ offw
ey, favya @os, Al TR, ow@as R 6 @& @rar dw=r 701502010002104 IFSC @
UBIN 0570150 % <41 fovan e gfAfed fear o |

He BRI §RT FARANRI 95 frfae =g e

VTl Ly
I
. (@<-6)

gfeferf — ffaRad &1 el v sravasd sriar! &g Ui |

1. T, aferr | )

2. &= HfABRY, SO0 YUYl =0 e, SIS | ‘—-@*{__/M(\( &

[ 1s| SV
RRICRL] aﬂﬁt‘cﬁm

(ge—6)

2
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Annexure No-4

70 THoSHodlo, ¥ el § AR slovo Ho—370 /2021 MW AR W R W A6 Jodlo H
TRe Y fReTid 19.032024 B UG ¥ SIG-afEr & TR &% § W o eRre @
FreaRer & g § Ardeor smear—
g & Ud  Wo-Ud 10263 /Ai—6 /A0—650 /AIOT0  +0—370 /2021 /2024 1

22042024 HT HeH TET B BT BE PN, Gr‘rmomgﬁaaﬁzﬁw ¥ el & 9@ $fogo

H0—370 /2021 HANT FAR @ 99 W A% FoWo § wilka anewr fR=ie 19.03.2024 & U &
Wﬁ%lmoaﬁwmmwaﬁovoﬁqﬁamw 19.03.2024 & AT Y foreraa o—

waendl. We also enquired from learned Counsel for Uttar Pradesh Pollution Control Board (hereinafter
referred to as “UPPCB”) as to why action has not been taken by UPPCB against violators for committing
noncompliance of mandate of Section 24 of Water (Prevention and Control of Pollution) Act, 1974
(hereinafter referred to as “Water Act, 1974") by discharging untreated effluent in river Ganga and also by
not handling, management and treatment of solid waste in prescribed manner in accordance with Solid
Waste Management Rules, 2016, to which he said that action would be taken but could not explain as to why
no action has been taken so far, though respondent authorities are continuously violating law committing
offence and still statutory regulator is inactive and silent and has not taken any action. This inaction on the
part of statutory regulators cannot be appreciated and must be condemned........
......... 13. We also direct UPPCB to take action against violators for committing offence under Section 43 read
with Sections 24 and 47 of Water Act, 1974 and under Sections 15 and 16 of Environment (Protection) Act,
1986 and submit compliance report. UPPCB shall also take appropriate action by computing environmental
compensation payable by violators for past violations and shall continue to levy such compensation for future
violations till compliance is shown by respondents.......... X

SRIFAFER H0 AHROT ERT TRT e e 19.032024 B I § SHUG—aferar & T
83 ¥ Oa o9 i & fORaRer & W ¥ opiieaRRedel R SHue—aterr ¥ wnfie
TRIY B AU B &1 e feie 07.05.2024 37 frar war aen deor & g9y o afd=me
e srraer, #ue vouwodio sfar fo vd s guy waR, st aifderd, TR e wRye,
aferar wRFARY & B0 % Sufera of | Frfieor s fagar Preaq 2

1. SFYE—qforaT & AR &3 § T 36.4 10900 S SORte Sfed BT § 9T Sa &
TR ufereT ulkye, afern & srdes ¥ ameoifed ® U4 S ¥ 25 91€ 81 Wve &7 S
18 femR, 2023 & far &1 @7 2|

2. Sifha 3 omfe & FRARYT 3 IH-9WQR, TEHIG-9eER, SHUG—daferdl @ SRTO
To—481 /256, 482 /190, 580 /1 /0.30, 581 /0.22 TR 50 CIUIS! &AAT &7 819 3ufre fHAeamor
B g o far T 2

3. UHI 3 IR MR < & Hae o TR UIfesT IRye, aferar §RT #EH qovwodio
givsa, s afre e g ypufd @ Rig B89 Ho—43, IM ¥ IR, Sug gfern & A
Iga far T &)

4. SR @ # o e @ R 39 Rfed 7 Wi, Ao guemERT, WEAd ShifET,
Fare Uy, =i offs v, TuRe, dAeved W oo wRifT anfe ufharl @ wemm W
FHRE P ITe fBAT F1am 8 | Seure= ufehar &7 el Are Her B

5. fademr & wag Weffa wive § oy S aufRne & WRIRET @1 il Biar g T aer SuRera
i gRT sraTg @wrr T wive § ST 41.4 Sodiodo I e fearer 7g w8
E & vd I AURIE | T 3.5 00080 FERE BT I Bl B FERE B9 &7 9§ afa
N B F FARE S ¥ g e smar & qur Al ok oire @ gwwmt € e avErE
If® B B SR e @ o Y ¥ | Flae @ @ e gur 8 @ SR e BT A
THya T8 fhar o 9@

6. o IR @ PR ¥ ST AROG0THO BT THFHFRT @ve IR ¥ das I # 5 T B

7. A ARSI e B FRAR 3 REdR dvewier @ RO A8 Y T | R e 9 &
J W e @ gigasor &g S8 3 wemger T8 @ T 2

8. AS BT A A B TF HO—15/UPPCB/Azamgarh(UPPCBROYSWM/BALLIA/2023 &I 18.12.2023
a%wm-éaﬁmﬁmWﬁmzme%m%mmeﬁoﬁo@om%@m

frfa o ar & R Quen RA1e 31.12.2027 TF B
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0. @ﬁmﬁmﬁgﬁu—wmmmoe.oz.zoz:saﬁmﬁmwmﬁmﬁﬁs@mﬁw
) |

e e # (egw
Parameter Unit Standards Source: Results | Detection Range
IS 10500:2012(2nd Rev.)
RequiredAcceptable
Limit
pH, APHA 24th Ed 4500-B: 2023 - 6.5-8.5 748 02-12
Turbidity, APHA24th Ed 2130B: 2023 N.T.U 1.00 18 1-500NTU
Conductivity, APHA 24th Ed. 2510B: 2023 uSlem NS 5329 0.1-10000 pS/cm
DissolvedSolids,APHA24thEd.2540CTotal DissolvedSolidsdried m/l 500 364.0 5-10000 mg/l
at 180 °C 2023
COD, APHA 24th Ed. 5220 B: 2023 mg/l - BDL 4-1000 mg/1
Hardness, APHA 24th Ed. 2340 C EDTA Titrimetric Method 2023 mg/l 200 300.8 10-5000 mg/l
Calcium, APHA 24th Ed. 3500Ca-B; 2023 mg/l 75 48.08 10-1000 mg/l
Magnesium, APHA 24th Ed. 3500 Mzg-B: 2023 mg/l 30 43.885 10-1000 mg/l
Chloride, APHA 24th Ed 4500-Cl- B: 2023 mg/l 250 120 3-500 mg/1
Fluoride, APHA 24th Ed. 4500F (SPANDS Method): 2023 mg/l 1 0.506 0.1-10 mg/l
Total Chromium, APHA 24th Ed. 3111-B: 2023 mg/l 0.05 ND 0.05-1000 mg/l
Copper, APHA 24th Ed.3111-B: 2023: 2023 mg/l 0.05 ND 0.01-1000 mg/1
Cadmium, APHA 24th Ed.3111-B: 2023 mg/l 0.003 ND 0.01-1000 mg/l
Lead, APHA 24th Ed.3111-B: 2023 mg/l 0.01 0.0795 0.09-1000 mg/l
Iron, APHA 24thEd.3111- B: 2023 mg/l 0.30 ND 0.05-1000 mg/1
Nickel, APHA 24th Ed.3111-B: 2023 mg/l 0.02 0.0031 0.04-1000 mgA
Zinc, APHA24th Ed.3111-B: 2023 mg/l S 0,1235 0.01-1000mg/l
*Arsenic, APHA24thEd 31 14-HydrideGenerationA ASMethod2023 mg/l 0.01 0.005 -
(EvsTmy)
Parameter Unit Standards Source: Results | Detection Range
IS 10500:2012(2nd Rev.)
RequiredAcceptable
Limit
pH, APHA 24th Ed.4500-B: 2023 - 6.5-8.5 7.42 02-12
Turbidity, APHA24th Ed 2130B: 2023 N.TU 1.00 16 1-500NTU
Conductivity, APHA 24th Ed. 2510B: 2023 uS/em NS 547.0 0.1-10000 pS/cm
DissolvedSolids, APHA24thEd.2540CTotalDissolvedSolidsdried mg/l 500 376.0 5-10000 mg/t
at 180 °C 2023
COD, APHA 24th Ed. 5220 B; 2023 mg/l - BDL 4-1000 mg/!
Hardness, APHA 24th Ed. 2340 C EDTA Titrimetric Method 2023 mg/l 200 2794 10-5000 mg/l
Calcium, APHA 24th Ed. 3500Ca-B: 2023 mg/l 75 47.76 10-1000 mg/1
Magnesium, APHA 24th Ed. 3500 Mg-B: 2023 mg/l 30 3888 10-1000 mg/l
Chloride, APHA 24th Ed 4500-CI- B: 2023 mg/l 250 11.0 3-500 mg/l
Fluoride, APHA 24th Ed. 4500F (SPANDS Method): 2023 mg/l 1 0.882 0.1-10 mg/l
Total Chromium, APHA 24th Ed. 3111-B: 2023 mg/l 0.05 ND 0.05-1000 mg/l
Copper, APHA 24th Ed.3111-B: 2023: 2023 mg/l 0.05 ND 0.01-1000 mg/l
Cadmium, APHA 24th Ed.3111-B: 2023 mg/l 0.003 ND 0.01-1000 mg/l
Lead, APHA 24th Ed.3111-B: 2023 mg/l 0.01 ND 0.09-1000 mg/l
iron, APHA 24thEd.3111- B: 2023 mg/l 030 0.4630 0.05-1000 mg/l
Nickel, APHA 24th Ed.3111-B: 2023 mg/l 0.02 ND 0.04-1000 mg/i
Zinc, APHA24th Ed.3111-B: 2023 mg/l 5 06936 0.01-1000mg/1
*Arsenic, APHA24thEd.3114-HydrideGenerationAASMethod2023 mg/l 0.01 0.004 -

10. f&1% 07.05.2024 F1 @VE GRET | 7T TS BT A1
%ﬁﬁum,aﬁég@maﬁﬁﬁa%mm%lﬁmmmﬁm%l

/:/w @%@
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1. W9 BT & FAEG, JOFTE B UA W—1077 /F0U0uR0 aferar /gouwodio sPsar /202324
fesiles 06022024 & AW § Wt /A wWEAG aun Wi Wl ww &g Afew ifta
far e on, Rras T § @1E SR ga1s R URa 2 fhar

12. FEUE—AfT & TG &F ¥ SHd o aulte & R gy ot e, TR aiferet
uRug, afern Swwer & e am st g9 gAR, Aege §0-7985423553, UAT—ATR UIfordT
afkye, qferar, ar-Hidarel, TEee—Hay, TIe—aferar & |

13. WRIRIT wlerme e & |
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L el

XA QRTANT

Lat 2

e S D 3 SEa R, o wdy, W -
o AT, Sy whs 27
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14. 9@ ¥ Saa & faRaa S sl @1 tadraver weidR Oie, Hegd Aol & Uy, aferar §
far a1 2 qon Se R O @ AR 3 999§ TR wiferer aRee, sfern g
A1t qodoshio sfsar foto qoY & e ergawr fvar ar ¥ S SAAE @1 Fréieor 07.05.
2024 &I fbar T T FRET & W s Wollg gAR ey, d9oR Rt @ wu ¥
- SURRI U, S BRI 37a9a IR AT & qd § RIG W 3374145 7 S 9% TSP o7
U4 BRI gRT T 9 &1 Fawer fear T § 19 9dwE § oRni 17000 €9 99 #
U9 Gelrg, 2024 % Pf Rl v @1 FraRe @) forar s Bbieror @ ww fg W

WG e &1

ST aftfa mal ¥ e & 5 THue—afear @ TRy &3 9§ a3 emiine & AR
o IMURNe Ye=F 999, 2016 & WU @& of=ria 981 fhar o <&r 21 o/ e & & forg
Seawerdl T gonm arfdemlt sy, R wifere aRve, aferr @ favg gatavor (wReon) eifefam,
1986 TATHAMMRT & i e Friad 5y oM @ Fxgfa o1 il 8|

Pty ey
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) CENTRAL LABORATORY
j{w'. '% UTTAR PRADESH POLLUTION CONTROL BOARD
’%-:‘h'ﬂ“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Ref No: 24866477/CENTRAL/2024 Date:01/03/2024
1- Sample Location: A.F.C. India MSW Basantpur Ballia

2- Address: Ballia

3- Distirct: Ballia

4- Sample Source: TubeWell

5- Type of sample : Ground Water

6- Sample Collected By : O H Siddiqui, SA

7- Odour : None

8- Quantity and Packing : 2Littere Plastick Jerciene General pairameeter& 2 Littre Plastick Jercicine Havvey Mattels
9- Date of Sample Collection : 08/02/2024

10- Analyis Indented by : RO Azamgarh

11- Date of sample receipt in Lab : 09/02/2024

Parameter Unit Standards Source: Results | Detection Range
: IS 10500:2012(2nd Rev.)
Required Acceptable
Limit
pH, APHA 24th Ed.4500-B: 2023 - 6.5-8.5 7.48 02-12
Turbidity, APHA24th Ed 2130B: 2023 N.T.U 1.00 1.8 1-500NTU
Conductivity, APHA 24th Ed. 2510B: 2023 uS/cm NS 5329 0.1-10000 pS/cm
Dissolved Solids, APHA 24th Ed. 2540 C Total Dissolved Solids mg/l 500 364.0 5-10000 mg/1
dried at 180 °C 2023
COD, APHA 24th Ed. 5220 B: 2023 mg/l - BDL 4-1000 mg/1
Hardness, APHA 24th Ed. 2340 C EDTA Titrimetric Method 2023 mg/] 200 300.8 10-5000 mg/1
Calcium, APHA 24th Ed. 3500Ca-B: 2023 mg/l 75 48.08 10-1000 mg/I
Magnesium, APHA 24th Ed. 3500 Mg-B: 2023 mg/] 30 43.885 10-1000 mg/1
Chloride, APHA 24th Ed 4500-Cl- B: 2023 mg/l 250 12.0 3-500 mg/I
Fluoride, APHA 24th Ed. 4500F (SPANDS Method): 2023 mg/l 1 0.906 0.1-10 mg/I
Total Chromium, APHA 24th Ed. 3111-B: 2023 mg/| 0.05 ND 0.05-1000 mg/I
Copper, APHA 24th Ed.3111-B: 2023: 2023 mg/l 0.05 ND 0.01-1000 mg/I
Cadmium, APHA 24th Ed.3111-B: 2023 mg/| 0.003 ND 0.01-1000 mg/1
Lead, APHA 24th Ed.3111-B: 2023 mg/l 0.01 0.0795 0.09-1000 mg/1
Iron, APHA 24thEd.3111- B: 2023 mg/| 0.30 ND 0.05-1000 mg/!
Nickel, APHA 24th Ed.3111-B: 2023 mg/l 0.02 0.0031 0.04-1000 mg/1
Zinc, APHA24th Ed.3111-B: 2023 mg/l 5 0.1235 0.01-1000mg/1
*Arsenic, APHA 24th Ed. 31 l;—ol-gdride Generation AAS Method mg/l 0.01 0.005 -

These standards are subject to revision
*Non-NABL Parameters.

Note : | The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark:* - NA

1 of Page 2
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Analysed by
[Dr Alka Singh (SA), Harshita
Maurya(JRF), Jyoti Tiwari (SA)]

AuthorizedDi baxy, it
ARUNIMA  RXwasmen

Date: 2024.03.01 11:30:47
BAJPAI +0

Dr Arunima Bajpai (ASO)
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Digitally signed by RAM

GOPAL
RAM GOPA Date: 2024.03.01 11:31:00

Chief Environmental Officer
Central Laboratory

2 of Page 2
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P s — CENTRAL LABORATORY
b\"" .‘% UTTAR PRADESH POLLUTION CONTROL BOARD
P Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Ref No: 24848558/ CENTRAL/2024 Date:01/03/2024
1- Sample Location: A.F.C. India MSW Basantpur Ballia

2- Address: Ballia

3- Distirct: Ballia

4- Sample Source: Handpump

5- Type of sample : Ground Water

6- Sample Collected By : O H Siddiqui, SA

7- Odour : None

8- Quantity and Packing : 2 Liter Plastic Jerciene Campus Hand pump Havy Metal & 2 Litter Plastic Jercine General Parameter
9- Date of Sample Collection : 08/02/2024

10- Analyis Indented by : RO Azamgarh

11- Date of sample receipt in Lab : 09/02/2024

Parameter Unit Standards Source: Results | Detection Range
IS 10500:2012(2nd Rev.)
Required Acceptable
Limit
pH, APHA 24th Ed.4500-B: 2023 - 6.5-8.5 7.42 02-12
Turbidity, APHA24th Ed 2130B: 2023 N.T.U 1.00 1.6 1-500NTU
Conductivity, APHA 24th Ed. 2510B: 2023 puS/cm NS 547.0 0.1-10000 pS/cm
Dissolved Solids, APHA 24th Ed. 2540 C Total Dissolved Solids mg/l 500 376.0 5-10000 mg/1
dried at 180 °C 2023

COD, APHA 24th Ed. 5220 B: 2023 mg/l - BDL 4-1000 mg/1
Hardness, APHA 24th Ed. 2340 C EDTA Titrimetric Method 2023 mg/l 200 279.4 10-5000 mg/1
Calcium, APHA 24th Ed. 3500Ca-B: 2023 mg/l 75 47.76 10-1000 mg/1
Magnesium, APHA 24th Ed. 3500 Mg-B: 2023 mg/l 30 38.88 10-1000 mg/1

Chloride, APHA 24th Ed 4500-CI- B: 2023 mg/l 250 11.0 3-500 mg/l

Fluoride, APHA 24th Ed. 4500F (SPANDS Method): 2023 mg/l 1 0.882 0.1-10 mg/l
Total Chromium, APHA 24th Ed. 3111-B: 2023 mg/| 0.05 ND 0.05-1000 mg/I
Copper, APHA 24th Ed.3111-B: 2023: 2023 mg/| 0.05 ND 0.01-1000 mg/I
Cadmium, APHA 24th Ed.3111-B: 2023 mg/l 0.003 ND 0.01-1000 mg/1
Lead, APHA 24th Ed.3111-B: 2023 mg/l 0.01 ND 0.09-1000 mg/I
Iron, APHA 24thEd.3111- B: 2023 mg/l 0.30 0.4630 0.05-1000 mg/1
. Nickel, APHA 24th Ed.3111-B: 2023 mg/l 0.02 ND 0.04-1000 mg/1
Zinc, APHA24th Ed.3111-B: 2023 mg/l 2] 0.6936 0.01-1000mg/1

*Arsenic, APHA 24th Ed. 31 lg-ol’%'dride Generation AAS Method mg/l 0.01 0.004 -

These standards are subject to revision
*Non-NABL Parameters.

Note : | The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark:* - NA

1 of Page 2
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Analysed by
[Dr Alka Singh (SA), Harshita
Maurya(JRF), Jyoti Tiwari (SA)]

Authorized by
ARUN IMA ::\91‘;:1 signed by ARUNIMA
Date: 2024.03.01 11:32:20
BAJPAI 20530

Dr Arunima Bajpai (ASO)
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Digitally signed by
RAM RAM GOPAL

Date: 2024.03.01
GOPAL /b=

Chief Environmenta B(ﬁﬁger
Central Laboratory
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Annexure No-5

Hd =
The Gazette of FJndia

1.5 -3, 0e.-3.-12082023-248047
CG-DL-E-12082023-248047

STHIYRY
EXTRAORDINARY
il II—4Evs 1
PART II — Section 1
TSR / g1
PUBLISHED BY AUTHORITY

W 21] 7% fewell, YRAR, ST 11, 2023/ S1EW 20, 1945 (UF)
No. 21] NEW DELHI, FRIDAY, AUGUST 11, 2023/SRAVANA 20, 1945 (SAKA))

W 9 ¥ =1 g s & ot ® e fr 9w tem See & w9 § @ s w9

Separate paging is given to this Part in order that it may be filed as a separate compilation.

MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 11th August, 2023/Sravana 20, 1945 (Saka)

The following Act of Parliament received the assent of the President on the
11th August, 2023 and is hereby published for general information:—

THE JAN VISHWAS (AMENDMENT OF PROVISIONS) ACT, 2023

No. 18 oF 2023
[11th August, 2023.]

AnActto amend certain enactments for decriminalising and rationalising offences
to further enhance trust-based governance for ease of living and doing business.

BE it enacted by Parliament in the Seventy-fourth Year of the Republic of India as
follows:—
1. (/) This Act may be called the Jan Vishwas (Amendment of Provisions) Act, 2023. Short title and

. - . . commencement.
(2) It shall come into force on such date as the Central Government may, by notification in

the Official Gazette, appoint; and different dates may be appointed for amendments relating
to different enactments mentioned in the Schedule.

2. The enactments mentioned in column (4) of the Schedule are hereby amended to the Amendment
extent and in the manner mentioned in column (5) thereof. of certain
enactments.
3. The fines and penalties provided under various provisions in the enactments Revision of
mentioned in the Schedule shall be increased by ten per cent. of the minimum amount of fine fines and
or penalty, as the case may be, prescribed therefor, after the expiry of every three years from P Snltise,
the date of commencement of this Act.
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(4) No appeal shall be disposed of
unless the appellant has been given a
reasonable opportunity of being heard.

(5) An appeal under sub-section (2)
shall be disposed of within sixty days from
the date of filing.

(6) The amount of penalty imposed
under sub-section (/), if not paid, shall be
recovered as an arrear of land revenue.".

(G) In section 38, in sub-section (2),
after clause (m), the following clauses shall
be inserted, namely:—

"(ma) the manner of holding inquiry
and imposing penalty under sub-section (/)
of section 30A;

(mb) the form and manner of preferring
appeal under sub-section (2) of section
30A;".

(4) In section 2, after clause (c), the
following clause shall be inserted,
namely:—

'(ca) "Fund" means the
Environmental Protection Fund established
under section 16;'.

(B) In section 10, for sub-sections (2)
to (4), the following sub-sections shall be
substituted, namely:—

"(2) Every person carrying on any
industry, operation or process of handling
any hazardous substance shall render
assistance, as may be required, to the person
empowered by the Central Government
under sub-section (/) for carrying out the
functions under that sub-section and if he
fails to do so without any reasonable cause,
he shall be liable to penalty provided under
section 14B.

(3) If any person willfully delays or
obstructs any person empowered by the
Central Government under sub-section (/)
in the performance of his functions under
sub-sections (/) or (2), he shall be liable to
penalty provided under section 14B.

(4) The provisions of the Code of
Criminal Procedure, 1973 (2 of 1974), shall,
so far as may be, apply to any search or
seizures under this section as they apply to
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any search or seizures made under the
authority of a warrant issued under section
94 of that Code.".

(C) After section 14, the following
sections shall be inserted, namely:—

"14A. Penalty for contravention of
section 7 or section 8.—(I) If any person,
contravenes provisions of section 7 or
section 8 or the rules made thereunder, he
shall be liable to penalty in respect of each
such contravention, which shall not be less
than one lakh rupees but which may extend
to fifteen lakh rupees.

(2) Where any person continues
contravention under sub-section (/), he
shall be liable to additional penalty of fifty
thousand rupees for every day during
which such contravention continues.

14B. Penalty for contravention of
sections 9, 10 and 11.—(Z) If any person
contravenes or does not comply with the
provisions of section 9, section 10 or
section 11 or orders or directions issued
under those sections, he shall be liable to
penalty in respect of each such
contravention which shall not be less than
ten thousand rupees but which may extend
to five lakh rupees.

(2) Where any person continues
contravention under sub-section (7), he
shall be liable to additional penalty of ten
thousand rupees for every day during
which such contravention continues.".

(D) For sections 15 to 17, the following
shall be substituted, namely:—

'15. Penalty for contravention of
provisions of Act, rules, orders and
directions.—(/) Where any person
contravenes or does not comply with any
of the provisions of this Act or the rules
made or orders or directions issued
thereunder for which no penalty is provided,
he shall be liable to penalty in respect of
each such contravention which shall not
be less than ten thousand rupees but which
may extend to fifteen lakh rupees.

(2) Where any person continues
contravention under sub-section (/), he
shall be liable to additional penalty of
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ten thousand rupees for every day during
which such contravention continues.

15A. Penalty for contravention by
companies.—(/) Where any company
contravenes any of the provisions of this
Act, the company shall be liable to penalty
for each such contravention which shall not
be less than one lakh rupees but which may
extend to fifteen lakh rupees.

(2) Where any company continues
contravention under sub-section (/), the
company shall be liable to additional penalty
of one lakh rupees for every day during
which such contravention continues.

15B. Penalty for contravention by
Government Department.—(/) Where
contravention of any of the provision of
this Act has been committed by any
Department of the Central Government or
the State Government, the Head of the
Department shall be liable to penalty equal
to one month of his basic salary:

Provided that he shall not be liable
for such contravention, if he proves that
the contravention was committed without
his knowledge or instructions or that he
exercised all due diligence to prevent such
contravention.

(2) Where any contravention under
sub-section (/) is attributable to any neglect
on the part of, any officer, other than the
Head of the Department, the officer shall be
liable to penalty equal to one month of his
basic salary:

Provided that he shall not be liable
for the contravention, if he proves that he
exercised all due diligence to avoid such
contravention.

15C. Adjudicating officer.—(I) The
Central Government, for the purposes of
determining the penalties under this Act,
may appoint an officer not below the rank
of Joint Secretary to the Government of
India or a Secretary to the State Government
to be the adjudicating officer, to hold an
inquiry and to impose penalty in the manner,
as may be prescribed:

Provided that the Central Government

may appoint as many adjudicating officers
as may be required.

29
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(2) The adjudicating officer may—

(a) call upon any person alleged to
have contravened or not complied with the
provisions of this Act and the rules made
thereunder or having the knowledge of the
facts and circumstances of the case;

(b) require such person to produce
any record, register or other document in
his possession or any other document,
which in the opinion of the adjudicating
officer may be relevant to the subject-matter.

(3) The adjudicating officer shall, after
giving the person a reasonable opportunity
of being heard in the matter, and if, on such
inquiry, he is satisfied that the person
concerned has contravened or has not
complied with the provisions of this Act or
the rules made thereunder, he may impose
such penalty as he thinks fit in accordance
with the provisions of sections 14A, 14B,
15, 15A or section 15B, as the case may be.

(4) The adjudicating officer, while
adjudicating the quantum of penalty under
sub-section (3), shall have due regard to
the following, namely:—

(a) the population and the area
impacted or affected due to such
contravention or non-compliance;

(b) the frequency and duration
of such contravention or
non-compliance;

(c) the vulnerability of the class
of persons likely to be adversely
affected by such contravention or
non-compliance;

(d) the damage caused or likely
to be caused to any person, as a result
of such contravention or
non-compliance, if any;

(e) the undue gain derived out
of such contravention or
non-compliance; and

(f) such other factor, as may be
prescribed.

(5) The amount of penalty imposed
under the provisions of sections 14A, 14B,
15, 15A or 15B, as the case may be, shall be

30
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in addition to the liability to pay relief or
compensation under section 15 read with
section 17 of the National Green Tribunal
Act, 2010 (19 of 2010).

15D. Appeal.—(/) Whoever
aggrieved by the order, passed by the
adjudicating officer under this Act may
prefer an appeal to the National Green
Tribunal established under section 3 of the
National Green Tribunal Act, 2010
(190of 2010).

(2) Every appeal under
sub-section (/) shall be filed within sixty
days from the date on which the copy of
the order made by the adjudicating officer
is received by the aggrieved person.

(3) The Tribunal may, after giving
the parties to the appeal an opportunity of
being heard, pass such order as it thinks fit,
confirming, modifying or setting aside the
order appealed against.

(4) Where an appeal is preferred
against any order of the adjudicating officer
under sub-section (/), such appeal shall not
be entertained by the Tribunal unless such
person has deposited with the Tribunal ten
per cent. of the amount of the penalty
imposed by the adjudicating officer.

15E. Penalty amount to be credited to
Environmental Protection Fund.—Where
any penalty or additional penalty, as the
case may be, is imposed under
sections 14A, 14B, 15, 15A or section 15B,
the amount of the penalty shall be credited
to the Environmental Protection Fund
established under section 16.

15F. Offence for failure to pay penalty
or additional penalty.—(/) Where any
person fails to pay the penzalty or additional
penalty, as the case may be, under sections
14A, 14B, 15, 15A or section 15B within
ninety days of such imposition, he shall be
liable for imprisonment which may extend
to three years or with fine which may extend
to twice the amount of the penalty or with
both.

(2) Where any offence under
sub-section (/) has been committed by a
company, every person who, at the time the
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offence was committed, was directly in
charge of, and was responsible to, the
company for the conduct of the business
of the company, as well as the company,
shall be deemed to be guilty of offence and
he shall be liable to be proceeded against
and punished accordingly:

Provided that nothing contained in
this sub-section shall render any person
liable to any punishment provided in
sub-section (/), if he proves that the offence
was committed without his knowledge or
that he exercised all due diligence to prevent
the commission of such offence.

(3) Notwithstanding anything
contained in sub-section (2), where an
offence has been committed by a company
and it is proved that the offence has been
committed with the consent or connivance
of, or is attributable to any neglect on the
part of, any director, manager, secretary or
other officer of the company, such director,
manager, secretary or other officer shall also
be deemed to be guilty of that offence and
shall be liable to be proceeded against and
punished accordingly.

Explanation.—For the purposes of
this section,—

(@) "company" includes body
corporate, firm, trust, society and any
other association of individuals;

(b) "director" includes director
of the company, partner of the firm,
members of the society or trust or
member of any association of
individuals, as the case may be.'.

(E) After Chapter III, the following
Chapter shall be inserted, namely:—

"CHAPTER ITTIA
FUND, ACCOUNTS AND AUDIT

16. Environmental Protection Fund.—
(1) The Central Government may, by
notification in the Official Gazette, establish
a fund to be known as the Environmental
Protection Fund.

(2) There shall be credited to the
Fund—
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(a) the amount of penalty
imposed under the Air (Prevention
and Control of Pollution) Act, 1981
(14 0f 1981), and under this Act;

(b) the interest or other income
received out of investments made
from the Fund; and

(c) any other amount from such
sources, as may be prescribed.

(3) The Fund shall be applied for—

(a) the promotion of awareness,
education and research for the
protection of environment;

(b) the expenses for achieving
the objects and for purposes of the
Air (Prevention and Control of
Pollution) Act, 1981(14 of 1981) and
under this Act;

(c) such other purposes, as may
be prescribed.

(4) The Central Government shall
notify the administrator for the
administration of the Fund and other matters
connected therewith and incidental thereto
in such manner, as may be prescribed.

(5) The Central Government shall
allocate seventy-five per cent. of the amount
of penalties to the State Governments or
Union territory administrations, which has
been credited to the Fund.

16A. Accounts and audit of Fund.—
(1) The Central Government shall maintain
separate accounts and other relevant

records in relation to the Environmental
Protection Fund and prepare an annual
statement of accounts in such form, as may
be prescribed, in consultation with the
Comptroller and Auditor-General of India.

(2) The accounts of the Fund shall be
audited by the Comptroller and Auditor-
General of India at such intervals as may be
specified by him and such audited accounts
together with the audit report thereon shall
be forwarded annually to the Central
Government.

16B. Annual report.—The Central
Government shall prepare its annual report
in relation to Environmental Protection Fund
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giving a full account of its activities defined
under this Act in such form, as may be
prescribed, for each financial year during
the previous financial year, and shall be laid
before each House of Parliament along with
audit report given by the Comptroller and
Auditor-General of India.".

(F) In section 19, after clause (a), the
following clause shall be inserted,
namely:—

"(aa) adjudicating officer or any
officer authorised by him in this behalf;".

(G) For section 24, the following
section shall be substituted, namely:—

"24. Effect of other laws.—The
provisions of this Act and the rules or orders
made thereunder shall have effect
notwithstanding anything inconsistent
therewith contained in any other law for the
time being in force.".

(H) In section 25, in sub-section (2),
after clause (g), the following clauses shall
be inserted, namely:—

"(ga) the manner of holding inquiry
and imposing penalty by the adjudicating
officer under sub-section (/) and other
factors for determining quantum of penalty
under clause (f) of sub-section (4) of
section 15C;

(gb) the other amount under clause (c)
of sub-section (2) of section 16;

(gc) the other purposes under
clause (c) of sub-section (3) of section 16;

(gd) the manner of administration of
Fund under sub-section (4) of section 16;

(ge) form for maintenance of accounts
of the Fund and for preparation of annual
statement of accounts under
sub-section (/) of section 16A;

(gf) form for preparing annual report
of the Fund under section 16B;".

(4) After section 33B, the following
section shall be inserted, namely:—

"33C. Power to take action against
auditors.—Where any auditor fails to
comply with any direction given or order
made by the National Housing Bank or the



